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THE INSTITUTE OF CHARTERED ACCOUNTANTS OF INDIA 

New D elhi-1100021 the 23 rd Novem ber 2012 

(CHARTERED ACCOUNTANTS)

No. 29-CA/Law/D-78/2012— In exercise o f  the powers conferred by sub-section (2) o f  Section 20 o f  the 

chartered Accountants Act, 1949 read with Regulation 18 o f  the Chartered Accountants Regulations, 1988, it is 

hereby notified by the Council o f  the Institute o f  Cha tered Accountants o f  India that the Hon'ble High Court o f  

Allahabad has, in pursuance o f  Section 21(6Xc) o f  the said Act, in Chartered Accountant Reference No. 10/1998, 

ordered on 29th August, 2012 that the name o f  Shri N. K. Gupta, FCA, Chartered Accountant, A-45, Sector-26,.

NOIDA-201301 (M .No.016064) be removed from the 

been found guilty o f  professional misconduct within

the Register o f  members for a  period o f  one year w.e.f. 

as a Chartered Accountant in term s o f the said order

Register o f  M embers for a period o f  one year for having 

the meaning o f  Section 21 read with Section 22 o f  the 

Chartered Accountants Act, 1949 and clause (i) o f  P a  t  II o f  the Second Schedule to  the Chartered Accountants 

Act, 1949. Accordingly, it is hereby informed that the n ame o f  the said Shri N . K. G upta shall stand removed from

1st January, 2013. During that period he shall not practise 

o f the Hon'ble High Court o f  Allahabad.

T. KARTHIKEYAN 

. Secy.

No. 29-CA/Law/D-274/2012— In exercise o f  the powers conferred by sub-section (2) o f  Section 20 o f  the 

Chartered Accountants Act, 1949 read with Regulation 18\of the Chartered Accountants Regulations, 1988, it is 

hereby notified by the Council o f  the Institute o f  Chartered Accountants o f  India that the Hon'ble High Court o f  

Delhi has, in pursuance o f  Section 21(6Xc) o f  the said Act, in chartered A ccountant Reference N o. 4/2011, 

ordered on 10th July, 2012 that the name o f  Shri Awadhesn Kumar, FCA, Chartered Accountant, 307, Hemkunt 

Chambers, III Floor, 89, Nehru Place, New Delhi-110019 [M. No. 097469) be removed from the Register o f  

Members for a period o f  one year for having been found guilty o f  Professional M isconduct within the meaning 

o f  clauses (7), (8) and (9) o f  Part I o f  the Second Schedule o f  the Chartered Accountants Act, 1949. It is further 

notified that the Council o f  the ICAI had imposed punishment o f  removal o f  his name for a  period o f  three months 

from the Register o f  M embers for having been found guilty o f  professional M isconduct falling within the meaning 

o f Clauses (8) and (9) o f  Part 1 o f  the First Schedule and had fu rther decided that the said punishment will run 

concurrently with the punishment imposed by the High Court in (reference case. Accordingly, it is hereby informed 

that the name o f  the said Shri Awadhesh K um ar shall stand removed from the Register o f  members for a period 

o f  one year w.e.f. 1st Januaiy, 2013. During that period he shall\not practise as a Chartered Accountant in terms 

o f  the said order o f  the Hon'ble High Court o f  Delhi.

T. KARTHIKEYAN>
Secy.
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CENTRAL UNIVERSITY OF PUNJAB, BATHINDA (PUNJAB)
!

Bathinda, the 27th November 2012

NO. CUPB/CC/12/4918—

Amendment to Statute 11 o f the Central Universities Act 2009

SI. No. Existing Amended

(1) ■ (?) (3)

I. Constitution of the Executive Council Constitution of the Executive C ouncil:

The first Executive Council shall consist o f not more 
than eleven members, who shall be nominated by the 
Central Government and shall hold office for a term of 
three years. (Section 44 o f the Central Universities Act, 
2009)

Term and quorum

1. The first Executive Council was constituted for 
a term of three years.

2. Seven* members o f the Executive Council shall 
form a quorum for a meeting of the Executive 
Council (Statute 11 o f  the Central Universities Act, 
2009).

♦The visitor in exercise o f  the powers vested in her 
under Section 27(5) of the said Act, approved amendment 
in above Statute 11 to add the following proviso 
thereunder :

"Provided that for a meeting of the First Executive Council 
constituted under the transitional provision o f  Section 44 
of the Act, five members shall form a quorum."

1. Vice Chancellor

2. Pro Vice Cancellor

3. Four Deans of Schools of Studies, by rotation, accorcfing 
to seniority and to be appointed by Vice Chancellor.

4. One Professor, by rotation, according to seniority 
excluding those who are [leans o f  Schools o f  Study or 
are Coordinators 6f Centres/Heads o f  Teaching/ 
Research De{Mu1r»en^W ̂  lk y K « f seniority and to 
be appointedby Vice CfttatcelkHr

5. One Associate Professor, by rotation, according to 
seniority excluding those who are Deans o f  Schools of 
study or are Coordinators of Cpntres/Heads of Teach ing/ 
Research DepartmeBaa o i a ^  laMBK o f  asdiwrity and to 
be appointed by Vic* C K tfiilttV "

& One Assistant Professor, by rotation, accordaqplfe ^  
seniority exdh#ng  those who arte Deans o f  Schools 
Study or araCOori&nators o f  CeatraS/heads o f Teaching 
Research Departments  cm the basis o f seniority and to 
be appointed by Vice Chancellor.

7. Two members of Court, none o f whom shall be an 
employee or student ofthe University, to be nominated 
by the. Visitor.'

& Three persons o f distinction in academics, to be 
nominated by the Visitor.

9. Registrar o f the University (Secretary to  Executive
Council)

Term and Quorum

1. All members of the Executive Council other than the 
Vice Chancellor and Pro-Vice Chancellor shaR hold office 
for a term o f three years.

2. One half of the total members o f  the E x e c u i ih p H p ^  
shall form the quorum for a meeting of ExecUi|£jjjpgK^ 
out of which at least two members shall be frvtaMiHNlh

-  -  1 1 - 'Jlg-i tit i «w»iii
JAGDEY KARTAR SINGH 

Registrar
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NO. CUPB/CC/12/4918—

Amendment to Statute 13 of the Central Universities Act 2009 

SI. No. Existing Amended

(1) ©  (3)

1. Constitution of the Academic Council

The first Academic Council shall consist of not more 
than twenty-one members, who shall be nominated by 
the Central government and shall hold office for a term 
of three years (Section 44 of the Central Universities Act, 
2009)

Term and Quorum

1. The first Academic Council was constituted for a 
term of three years.

2  Nine members of the Academic Council shall form a 
quorum for a meeting o f the Academic Council 
(Statute 13 of the Central Universities Act, 2009).

Constitution of the Academic Council

I. Vice Chancellor

2  Pro Vice Chancellor

3. Dean o f Schools of Studies

4. Coordinators o f Centres/Heads o f Teaching/ / 
Research Departments.

5. Three Professors, by rotation, according to seniority 
excluding those who are Deans of Schools of Study or 
are Coordinators o f  Centres/Heads o f  Teaching/ 
Research Departments on the basis o f seniority and to 
be appointed by Vice Chancellor.

6. Two Associate Professors, by rotation, according to 
seniority excluding those who are Deans of Schools of 
Study or are Coordinators of Centres/Heads of Teaching/ 
Research Departments on the basis of seniority and to 
be appointed by Vice Chancellor.

7. One Assistant Professor, by rotation, according to 
seniority excluding those who are Deans of Schools of 
Study or are Coordinators of Centres/Heads of Teaching/ 
Research Departments on the basis of seniority and to 
be appointed by Vice Chancellor.

8. Six persons, not in the service of the University, on the 
recommendations of the Academic Council for their 
special knowledge in different disciplines.

9. Three eminent persons from the field of Technology/ 
lndustry/Finance/Education to be nominated by the 
Vice Chancellor.

10. Dean, Students Welfare.

II. Registrar o f the University (Secretary to Academic 
Council)

Term and Quorum

1. All members of the Academic Council other than ex- 
officio members shall hold office for a period of two 
years.

2  One half of the total members of the Academic Council 
shall form the quorum for the meeting of Academic 
Council.

JAGDEV KARTAR SINGH 
 ̂ Registrar
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